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Affidavit 1o be Frnished by the canaidate ulongwith Nemination Paper

liefnre the Retrlmg Offic
For elechm tn., &.‘1 Y . . &rﬂﬁfﬁwn

ant.ﬁl’ﬁ,,ﬁ..u.uikﬂ,,+.....CunsrltuenﬂiH.r:m- of the Udustitin s

‘l:TJ-E- -I
Election, do hereby solemuly affirm and state on outh as unders

{ Arike out whighever is nol spplicable)

(1) | am o candidate vet up thﬂ_‘ﬁﬁM

Independent candidate.
{1) Details of PAN wnd stotos of fling of Incoms tax refurn :

—cl-nl.!).m’t of the puliti:n]l'pl;% j ¢ o comiEsting U

I'Si.No, [Names Permanent The financial year for | Total income
Account Number | which the last shown In [ncome
(PAN]} Income-tax feturmn has | Tax Return | in
= been filed Rupees) |

— . <

ey a T o —.giﬂfl..
F—gf;n.an. r;ﬁ:ﬁd?u:rui gi-—fﬂbﬁ‘!;&?ﬂhl! ng Bk .. m._ ..u-b-f"'

.

2 Spouse-

3. Diependent 1

4. Dependent 2 \.\
LN Depandent 3. ....... )

(3) The following case(s} is' are pending against me in which cognizance has been taken by the court:-

Sl
Ma.

Offence Diescription

{a}

The detuils of eases where the court hus mken
cognizance, Sections of the Act and description
of the offence for which copnizance taken !

{b)

Name of the coir, Case No, and Date of order
taking cogniemmee :

)

Dietails of Appeal (1) | Application(s) for revision
{if any) filed agalnst the above order(s) '

'!{ al

The details of casss, Sections of the
Act and deseription of (he offence for |
which convicted -

| (k)
|

| Mame af the Courfa), Case Moo gnd
J Dape(syof ordes(s)

-



vy Punistme L impai

vip Thst § give besetn bidw (e ditiils of o e m i alile andd Goomovable el ol myseli
fuw ipeuse and all dupendoni: |

A Dewily of movable wisety |

IMmte-

| Astets in joint name indicating the extent of joint ownership will also have to be given

L In case of deposit/lnvestment, the detsils including Serial Number, Amount, Date of Deposit. the Stheme.
Name of Bank/ Instiiution and Branch are to be given

1. Walue of Bonds/Share/Debentured us per the curren markes vitlue in Stock Exchange Inrepect of Haed
companies and as per books in case of nan- lisled companies should be given

4. Dependent’, here icans u person, substantially dependent on the income of the candidate.

5. Details including simount is to be given separately In respect of each investment)

S. | Description Self Spouse Dependent-1 | Dependent-2 | Dependent-3
M

Kiy ("ash in land .l'm“]l"ﬂf_l;n _g-rl-’f__ ﬂ‘jL- NH—-" H rL

(it} | Detalls of Deposits in Bank
sccounts  (FDRs, Term Deposits L
and all ather of Deposits - N
including nﬂ%uﬂ? L) o

Dieposits with Financial
Irstitutions, Non Banking
Financial Companies and

i | ML BiNLe

| 1iii) | Details of investment in Bonds, il
ebenures/shares and units in niL

(v) | Dewils of investment In NSS,  [J.g coyarrrce

Imstrument in Post office or beTr
[nsuranee Company and the

| _ BRI

| 1¥) | Personal loans/advance given to
| any person or entity including

tirm, Company, Truat etc. and

, other receivables from debiors

| | and the amourt. . |
"t [ Motor Vehicles/Aircraiis/ 0 x £
] | Yachts/Ships (details of Make,

Registration No, ete, Year of !
|| Purchwse and amount ) @ Sestpn
[{viv ] Jewelry, bullion and valuabie -"L
| thing (give detnils of welght and A

value)




“1y Ay other assets such . 5 valus of

|
:'Eh.

Y ' e
(Nee! L Properties in joint
2 . Esch land or building or upartie:

—_—

L.
No

t I&im:ﬁmm
| Cross Total value

| Deseription =

- v

awnership Indicating the

rxtent of joint ownership vili also have w be indicad <o
it ahiould be mentioned weparaely in this format,)

Sell

Spousc

i Dependent-1

Dependent-2 | Dependent-) i

@

Loeation(s)

_survey number(s)

4 feva

Aren (Total mmqmni_ﬂ?n i
acres) R

5 J

| Whether inherited property
[ Yes or NO)

s

Diute of purchase in case of seif
acguired propety -

N

Cost of Land [in case of
purchase}at the time of
prchase

L, oreres i

Any Lovestmient on the land by
way of development,
consiruction elc.

Approximate Current market
value

(iiy

be d-L‘:ﬂ—-v{

Fea

Date of purchase in case of sell
scquired property

[ o=

Cosi of Land (in case of

purchase) at the time of
purchase

Nit

Any [nvestmenton the land by
way of development,
construetion ele.

nil

Approximite Currerlt marke:
vitlue ¥

NI

(i)

(including )
| -Location(s)

| Survey number{s)

NiL

il up Ares (Total
measurement in sq. fi.)

A —




Y

1% wikar .Jﬁ;ﬂc—d-pmp:n:-.

I.E" e op ND) -
| B of purchuse in case of soif
i red propeny

| €t of peoperty (i case af
P rehiase) an the lime of
L P chase

Any Invesiment on The
| muperty by way of
 development, construction el
A pproximate Current market
LT

Resideatial Buildings (inciuding
apanmients, )
-Location(s)

- 3‘-_“":;' nutiben{s}

[!uifcrup Area (Total
mEssurement in sg. f.)

Whether inherited property
E¥Es or M)

Phte of plirchase in case of self
acquired property

Cost of property (in case of
purchase) at the time of

| prrchase

Any Investment on the Jand by
wiy of developmen,
construstion elc,

s

Approximate Current market
villue

L .

Obers (such as interest in
property)

mil

Total of Current Market
Value of (i) to (v} above

o 3 Leey

(6t

give herein below the detalls af liabilitiea' dues 1o public financin! institutions and government :-

(Note: Please give separate detalls of name of Bank , Institution, entity or individun! and amount for each item)

[s
! M,

Description

Self

Spouse(s)

Depeadent-1

Dependent-2

Dependent-3 |

|
XU

! Loan or dues to Bank/Financial
MName of Bank or Fl

Amount outstanding
Mature of loan

L.oan or dues 1o any
individuals/ Entity other than
mentivaed in (i) above,
Name{s)

Amount cutstinding

Nature ol loan

\

e



ALY olher liability '( h ' - Dl

Cerana total of linbilities

() | Gavesament Dues. T ST SRR
Dues to departments dealing ! \ ]
with government

_l__mllmltiﬂl PR ) \ F —-—J—- N
Dues 1o departments dealing \ !

with supply of water

B!Hlmitplrlmmudullng = \ - - I— — e
with supply of electricity

with supply of
telephones/mobiles

Dues to departments dealing R
mmind:mudnling
with government transpart

FMMIIH aircrafts and

[ncome Tox Duess N |

Wealth Tax Dues A
Service Tax_Dues A
Municipal /Property Tax Dues \
Sales Tax Dues \\

Any other dues 0
Grand total of all Govt. dues \

(7) Details of a ;
ey
(8) My aﬁmﬂmff'n;nw;uunu is u8 uoder:

(Give details of highest Schaol / University education with full form of the certificate/ diploma/ degree course)
{MName of the School [College/ University and the year in which the course was completed )

(%), ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. | Mame of the candidaie Sh./Spat.umm.
T:L'f;;;.-_a;nud :f-'“::-_,uﬁﬁ\
2. | Full postal address Wil Pl A beadi, ?g <
3. | Number and Name of the conatituency and 1 : vy By
state Sl e, frv ““Ef‘" L
3. | Mame of the Political party which set up the Z15, i TRA, Ayl , Bl by
| __| candidate {otherwise write * i : = i e
4. | (a) Number of cases in which conviction arder J‘E&’\'\ Las B= L U/'
pnnui{ﬂl'ufﬂmn_lfy;unﬁm'lginmelﬂ e A ST




| T— - e =—i- —_ =
| 45 Total niambier vl Fonding unses winere the
{ cooirt 18] Rave taken coprleane

| L1 -I_'l'l-l.:"»"r ar

{a] Candidate

|
i
|
i

=

(b} Spouse:

T ¥ end Tar which baxi

I B PO RS PR

| (€] Dependents

N j}el.iﬂsluf Assets and Linbilities in

|
s

Deseription

A

Self

Spouse

=

Maoveable
Asset (Total valug)

=

lmmovahle
Assel

Dcﬁs;l-ﬂ Dependent-ll_ [ Dependent 1] ]
{ |

=S e———

(1)

Purchase Price and
Development Cost of
Immovable Propeny
(Total Value)

(i

)| Approximate  Currer
Markel Price of
Asse (Total Value)

Liabilities

(1) Governmeni
dues {Total)

(i) Loans from Bank,
Financial Institutions an
athers (Total)

{Give details of School / Universi

Highest educationa| qualification:

ty education with full form of the certificate/ diploma/ degree
course] (Name of the Sehoal /College! University and the year in which the course was completed,)

VERIFICATION

1. the depanent, above named, do hercby verify and declare that the contens of this affidavit are troe and earreey (o the

best of my  knowled

ddeclore that ©
(] there {5 no case of conviction or pending case against me other than those mentioned in items 3 and 4 above;

(1) Lty spouse, or my dey

ige and belicf, no part of it Is false and nothing materal has been concealed there from. | further

pendents do not have uny asset or lability, other than those mentioned in items 5 and b

b
b L voenlbisthe . .......... RN | 7Y PO R SRORRL: |« ||
DEPONENT M.L.d
6 #8505



Note 1 Affidavit snould be filed lntest by 3,00 1M on the Tast date of fifing nominations. E
£ -ﬁ.l‘ﬁdauiuﬁum{d be swrn before an wnth Comamnissioner or Mugistrate of the Firs Class o befisre o Blatiary

Public
2 Al columns shauld be filied up and 1o columa o be left blank. 1fthere is no infarmation o fursisl i o of

any it either “Nil" or “Not s plicable™. ax the cuse miy be, should he mentionad
4 The affidavit should be cither tvped or writren legibly and neath
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